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Preserrt : The Hon'ble I. Justice 
B. Pariigrahi, Vic.e_Ch.31r_ 
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The Hon'ble At . K.W 
Prahiadan, Wmber (A). 

	

Q' I 	 Let a copy of the applicatior 

• 	 - 	 be served upon the alleged contemners 

7_L'- 	 tIt4v1 	 by speed post with A/D within six 
weeks. The matter shall appear for 

La2cP Ji /L- 	I44'4 	 jhearing on 16.2.2004. 

A 	mber 

mb 
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Ccjij 5 
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List on 26.2.2004 for orders. 

ICQ%A~' 
Member (A) 

/ 
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c,P.58/2003 (O.A.189/2003) 	 t ? 
• 	 - 

26.2.04 	LIst again on 15.3.041Ong 

	

- 	

wjth0.A.189/03. 

04 	A by 

	

/- f 	
/ 

rmIer(AT 	' 	Irnber(J). 

1532004 	List before the next Division 

	

LLQ 	 B TIC h 

•mber (A) 

mb 

	

r• 	•29.3H.04 	Since the learn& counsel ror the 

respondents is out of station List 

again on 26.4.04 for order. 

Mernber(A) 	 MeL (J)  - 

pg 

26.4.2004 	On the plea of the larned coune1 

for the applicant the matter is posted 

• 

	

	 efdre the next available Division Bench, 

alongwith the connected.matters. 

Member tAY 
bb 

11.5.2004 present: The Hon'ble Shri MUkesh Xumar 
Gupta, Member (J). 

The Hon'ble Shri K1,V.prahladan, 
Member (A). 

List on 12.5.2004 alongwith O.A.183 

of 2003 and .P.118/2003. 

)ernber (A) 	 Member (J) 

bb 

12.5,2004 Present:The Han'ble Shrj Mukgh Kumar 
Gupta, Member (3). 
The Hon'ble Sh.rj K,I. Prahiadan 
Member (A). 

Arguments heard C.P.0d or47vMt 
Cirtv' ) 

(K.u. PRAI-JLADAN) 	(r'lw<ESH KUMAR GPTA) 
EF'18F.R ( 
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cz~i 
IN THE COJTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BNCH, 

CQNTPT PTITI0N CIVIL NO.5 	J2003. A 
o'A 	9/0  -3  

IN THMATTR OF 	: 

An äpplicati.n U/S. 17 if the 

Administrative Tribunal Act, 

1985 read with the C.ntempt if 

C.urts (c.A.T.) RUiss, 1992 and 

U/S.12.? the Csntsmpt if Csurts 

Act, 1971. 

- AND- 

IN T HE 	: 

Wilful and deliberate vi.liati.n 

if the •rder dated 22.8.03 

passed by this Hsn'blo Tribunal 

in 0.A. N.. 189/03. 

 -AND - 

IN THNATTERor 	: 

Nsfl-cimpliaflce of the directisn 

of this H.n'bJ.a Tribunal dated 

22,8.03 in not alisuing the 

Cantd, • , 2/- 

71 
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-$ 2 :- 

petiti.ner to join her duty theugh 

the transfer as well as the releiuing 

•rder dated 18.7.03 and 22.7.03 has 

been suspended and kept in abeyance • 

- AND 

IN THE MATTER DF 

Smti Pratibha Brahma, 

u/O. Sri Khargaswar Brahma, 

Resident of Hatimata R.ad, 

K.krajhar, Uard N.. 8 9  

P.O. & Diet.- K.kxajhar, 

(Assam), Pin-783370. 

PETITIONER. 

- Versus - 

1. Sri H.C. Caire 

The tommissioner s  

Kendriya Vidyalaya Sangathan, 

18 1, Institutisnal Area, 

Sahid feet aingh Marg, 

New Delhi- 110016. 

2, qiss p. Devasena 

The Educatien Officer, 

Kendriya Uidyalaya Sangathan 18, 

Institutisna]. Area, Sahid Jost 

Singh Marg, New Delhi— 110016. 

Csntd.. 3/- 
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I!Ir.• 	Sehrwat, 

The Assi étant C.mmis8i.ncr, 

Kefldriya Vdyalaya Sngathan, 

Aegisnal Of?icox MaliQain Chariali, 

GUiaahati 
	

78 10 

NE. A.M. Kh.afl 

The Principal, 	I 

KefldL'iya Vidyalaya (3RPL) 

8.r,ga.igaan, P.O.- phaligasn 

Cist.- 8Sngaiga.fl, A ss am , 

	

*40 	 RSPONDNT$. 

The humble petiti.n 'of the ab.v0 

named •etiti.ner. 

QJ asPTruLLysHET : 

That the petiti.ner is acjtjn Sf jhdia and 

peEmanent resident of tjard Ni. 8, Hatimata, Rsad, P.O. 

& p s. - K.krajhar, Dietiet K.kraj.har, Assam. 

20 	 That the Petitioner states that she has pre.. 

ferrud a case being 0.4.. N..: 89/03 an being aggreive 

by the Transfer •rder dated 18.7,03 iseuedby (ducatien 

Officer, K.V.S., 18 Institutisnal Ri Ara, Saheud jeet 

Nary, New Delhi— 16 0  vide N.. 

(Estt-'II) as well as the relci.ving srder dated - 

Centd, ••  4/.. 



-: 4 :- 

22.7.03 issued by the principal, K.tI.S. GRPL, B.ngaiga.n 

vide Ns. F. 311KV  BRPLt,200304/437-4,1 b.efsre this Hifl'blo 

Tribunal, praying interalia ti set -aside and, quash the 

said transfer .rder as well as the releiving.rdar dated-

16.1.03 and 22.7.2003 r.eapactivly. 

	

3. 	That .ths Hsfl'ble Tribunal was plEIa9Bd to issue 

netic,e an 22.8.2003 tithe Raspsndante ret'urnabló by 

three weeks and in the meantime the ardor d'atd- 180.03 

relating to transfer of the petitiSnor. frim K..V. B.RPL, 

Bangaigasn te. K. V.Satakha has been, suspended and 'the ra-

leving ardor dated 22.1.2003 has been kept in abeyance 

till returnable da't& which has been 'c.ntjnuing as Par. 

subsequen.t •rders •f. this Hsn'ble Tribunalo' 

A Cspes of the said .rdor dated-

22.8.03 along with the Sdr of 

Csntinujn.g 'the interim ardor are 

annexed herewith as ANNXURA & 8. 

	

44. 	 That thereafter, the petitisnar •btifld th 

certified cepy of the said irder dated '22.8,2003 and 

submitted the same before the principal, .K.V.3.; BRPL, 

BSnQaigasn an 27.8.2003 a.sngwith a jøining latter 

dated 27.3.2003 for alluwing her ti join in 'duties as the 

transfer, ardor dt,' 184.1.03 as well as the rslekv'iny 

•.rdar dated 22.7.2003 had i.lready been stayed by this 

Hsn 1  ble Tribunal . 

C.ntd... :5/ 
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: 5 : 

A c.py of the said joining lOttor 

dt, 27.8.2003 is annexed herewIth 

as ANNXURE- 'C'. 

5& 	That the petitioner states that since the 

transfer order dt. 18.7.2003 as well as the releiving 

letter dated 22.7.03 had been suspended and kept in 

abeyance vide Order dt, 22.3.03 passed by this Hon'ble 

Tribunal, the resp.ndenta were in duty bound to allot the 

work to the petitioner on being submitting her jsining 

raport dt. 27.8.03 but the raap•ndts neither allowed 

her to join her duties no1all.tad any wirk since 

27.8.2003 which amounts to wilful and deliberate diec-

baying of the order dated 22,3.2003 passed by this 

Hofl'ble Tribunal, 

6. 	That the petitioner states that Respondents have 

been intentionally disobeying the order of this Hsn'bla 

Tribunal ims and just to harass the petitioner did.nt 

pay the salary u.s.?. 23.6.2003. 

7 9 	That the petitioner begs to state that the tea 

psndents wilfully disregard and deliberately disobeyed 

the order dated 22,8.2003 passed by this Hon' ble.Tribunai 

in not implementing the said order and as such, the 

raap.ndonts are liable to be punished for contempt uf.  

Courts as per law. 

Contd,, 6/.. 



-: 6 :- 

8. 	That this petition has been filed bsnafide and 

in the ifltareet of just, 

In the premises aforesaid your 

petitioner humbly prays that your 

..h.nsur would be pleased to issue 

notice upon the respondents directing 

thom.te appear personally and to 

shew cause as to why they would not 

be pr.eecuted under Administrative 

Tribunal Act, 1985 read with Contempt 

of Courts (c.A.r) Rules, 1992 and 

be punished fir their wilful and 

deliberate., disobeying of the order 

dated- 22.8.03 passed by this Hon'ble 

Central Administrative Tribunal in 

o.A.N.. 189/2003 and after hring 

cause or causes may be Shiwn by the  

Raspondents and after hearing the 

parties further be pleased to punish 

the respondents in accordance with law 

and/sr pass any such other further 

order(s) as your Honour may deem fit 

and pr•per. 

And four petitioner, as in duty bound, shall ever pray. 

Affidavjt.., 	?/ 
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I, mti ratbha Brahma, O Sri ihargosw3r 

l3rahma, açed about 34 years, resident of Vard No...B, 

flatimata Road, p.O. & 	..kcokrajar, District-. Kokrajhar 

ssam, do hereby solannly affirm and declare as fOI3,owsz- 

10 

 

That I am the petitioner in the instant 

case and as such, fully  acçuainted with the facts and 

circumstaCeS of Uic case. 

• 	2. 	That the stataerit made in paraçraphs-I, 4, 5,6,7 

and 8 are true to my 3iowl&ge and the statenent made 

in paraphs-2 and 3 are true to my information derived-

from the record of the case and the rest are my humble 

su1nissiOfl before this 110n 4 bld Tribunal. 

	

• And I si this affidit on this 	day of 

c/2003 at. Guwahati. 

Identified by — 

dvocatG 
	

• &L,ZJPv 	JtIfr 

&IQpt 	4-' 	ectc& b4 

-. 
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c:NrkJ\L ADt' INIsTRATIv: T RI13U'NkU 

C U'1A. JT I BEt'ICH 

OD.SHT 

Original Appljcatjoh 

t4ise Petition No. 

0 

Contpt Petition No  

Review tlicatio No: 

App11anLs  

Pespndcnts  

Jdvor..aL e Lox the i&pFla.cant.s -. 

, 

'dvocate for the Respon3ntsI-  

- 	 ---- 

Notes of the Registry 	Lute 	j 	Order of'the Tribunal 

------- •------- ' -i'• --------- ------ 
- 	22.'3.2003 	 Herd Mr. P.C. Dey 'learnd 

corisel 1or the 3flfllicnt Brwl 	ln 
larned st•nding 

counsl for 
	r' K.V.S. 

Issue notj:e to sho -i cause as to 

/ 	 ihy the ap1iration shall not be 

1' 	 admittd 
\ 	 '\ 

\( 	
u- 

 

Also 1SSUO notice to shot cause 
VAIN 

as to 'thy impuoned Qffice Order No.F. 

\ 	\_•_/4 	l 
 l-3/TGF/2003--04/IVS(Estt--II)/ dated 

18 7 2003 relting tb ttansfer of 
- 

the 3pplic3nt from BRPL, Bongaiqa-On 

to Satkha and the consequent 

Relieving Order .No,F.3l/KVPL/2O03-

04/437-41 dated 22.7.2003 shall not 

be suspenJed 'Rbturmble by three 

• -ieë k s •  

C 	7 	
n t %C 	3Ihle, the order 4ated 

'/reiatng o -t 	s r er  of the 3pp11r3- 
- 	

nt from RRIL, onqaiq3pn to Sa.Iha' 

C 	 stil1 rem3i -1. sispened and the 

' 	V 	 reloving o or d3ted '2 7 2003 snl1 



-- -- --- ---------- 



- w-- - 

/ 	— 	 .--- - 	-: 	 NMuc 
 

- 
  g'-- 

.. 	. 	 <- 
A / 

(s 42) 	 \V 

C.NTRAJ4 	4INIS.['RAT.IV TRIBUNPJ. 

' 	i' 	
GUA-JTI BCNCH 

' 

-v 
4r; 

App1Catio :J 9 LP 

	

r -' 	 c 
... . 	 . 	

N 	: 

: 	

o . 
-- —. - --- .- - - - 

.;. .. 	... . .•'Co nt.npt Pet1t.or1 No: : 
c$ 

i ------ 
4eveW)I)1Cat-Ofl No. 	 - 	---- 

. 	 . 	 . . 	 - 	 .. 	 . 4, . 	 . 	 ' 	 . 	

• 1 

epp'icnt 

0.tes of tie Rgitry f Date 	 Order of the Trbuna1 

I 

,i0.2003 	The respondentS re yeb to file 
reply. Further fow eoks tine is 

allowed to thResoOndentS to file 

	

I 	reply 

List on 8,12 2003 for 3dmisslon 

In the mcantime, interim order dated 

8 2003 shaLicontinue. 22  

\.\\ 
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IT 	

To 	

AWNE<O- 

Jo&6 . •- The principal 	
q o 

- 

KV.BRPL 
Bongaigaon. 

Sub - Joiniiic zcport 
Ref. -CAT order da:ted 22.8.2003. 

Sir, 
With reference to the CA I' order No 189/2003, 

dated 22 08.2003 I am reportmg the duties on 
27 8 2003 Hence I iequest you to allow me to ioin the 
duties keeping (my transfer) reliving order dated 
22.7.2003 in abeyance. 

.Thankingyou, 	 5. 

0 	 Yours faithfully, 

I 	(Prahibha Biahma) 
1GI(Science) 

End  
opy of court order of honorable CAT Guwahati 

S.S 	..4I0 

\ 	 I  
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in the Crttral i4dministrative Tribunel 

- Guwahati 3ench 

That as the transfer order dated 13.7.2003 as well 

as the relieiing order dated 22.7.2003 issued by the 

ducation Officer, X.V.. 18 Institutional 1rea, $aheed 

eet iAarg, New D&.hi-16, have been suspended and kept in 

abeyance vide order dated 22.8.2003 passed by this Hon' ble 

Tribunal in O.i.iio; 189/2003, the aespondents wer'utt 

bound to allow the petitioner to join in her duties in 

pursuant to the said order dated 22.8.2002, but Respondents 

intentionally neither allowed the çetitioner to join her 

duties nor allotted any vrk in the X.V. l3angaigaon (rMUL) 

which amounts to wilful and deliberate disobedience 01 the  

order dated 22.8.2003 passed by this Hon'ble Tribunal and 

as such the Respondents are liable to be punished for Contenpt 

of.Court& order. 

II. 	That the Respondents intontional1' violated the 

order dated 22.3 0 2003 passed by this Honble Tribunalin 

O..No. 189/2003 in not imp13nenting thesame by a1].ing 

the petitioner to join her duties in I(.V. Bencjaigaon 

w,e.f. 27.8,2003 when the petitioner submitted the certifthd 

copy of the order and reported her joining and as such the 

Respondents are liable to be punished for •conteapt of Court' s 

order. 	 - 


